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PREFACE 

The publicahon titled International Practices for Approval of 
Parliamentary Budget' IS parI of the senes 01 Occasional Papers brought 
oullrom lime to time for the benefit 01 the Members of Parliament 

Independence and autonomy of the legislature to decide Its own 
budget IS Integral to any scheme of governance based on the separal10n 
of powers, Therefore, preparation and approval of parliamentary budget IS 

of vllallmportance lor any system of governance, be lIthe Parliamentary 
or PreSidential In India, we have had thiS practrce of asserting financial 
autonomy of the Secreta rials of both the Houses 01 Parliament which has 
been safeguarded by the concerned presldmg officers. The paramount 
significance of such a process of protecting the independence ollegl6Jalure 
In framing Its budget can be better appreciated and understood If an attempt 
IS made to comprehend the manner In which such budgets are prepared 
and approved In other Parliaments 

The paper makes a comparative study of the prevailing parliamentary 
practices of countries like USA. UK, Canada. Australia and India The 
study has strengthened the established propoSItIOn that Parliaments need 
to be autonomous with regard to determining their budget so 8S to 
effectively discharge their mandated responSibilities. In thiS context. the 
paper analyses the nature and degree of autonomy enJOyed by these 
Parhaments In deciding their own budget 

I am grateful to Shn N K Smgh. Dr Al']un K Sengupta and Shn Ashok 
S Ganguly_ whose valvable suggest ons have enrIChed the conlents 01 
thiS paper 

illS hoped that Mem!:;ers 'Nould find Ihls paper Illle,:,stmg end useful 

New Deihl 
August 2010 

(III) 

VK AGNIHOTRI 
Secretary-General 

RaJYaSabha 



Introduction 

1 1 Democracy has emerged as the most preferred system of 
govemance In a vast maJonty of countnes around the world The cartllnal 
pnnclple of democracy underlines that power vests In and emanates from 
the people The system of govemance must, therefore, reflect the sovereIQn 
will of the people and be accountable to them for all acts of omiSSions and 
commiSSions In the political systems of modem democraCIes. be they 
parliamentary systems, or the preSidential systems. the sum total of the 
State's authority has been divided Into three branches - the legislative. 
the executive. and the JudiCiary based on the premise of separatton of 
powers The essence of the scheme of separation of powers IS predICated 
on the pnnclple of checks and balances among the branches of the State, 
worklOg as a safety val've and to counter balance each other to obvlste 
concentrabon of powers '" any slOgle branch 

1 2 The best claSSical example of the pnnclple of separatIOn of 
powers IS obtained 10 the presidential system of govemment In the Umted 
States of Amenca No member of the legiSlature, the executive or the 
JudiCiary may simultaneously be a member of one of the other branches 
But, In the parliamentary system of govemment thiS separatJon IS not total 
In the sense that the ExecutIVe Government IS dl'1lWn from. and accountable 
to. the Legislature 

1 3 While In the parlia.llentary system. there IS complementar,. 
relatIOnship between tile Parll:&ment and the Government. the Parliament 
has the mandate to scrutlOlse the policies of the G'vemment and Its 
acbvltles and hotd II accountable There IS a delICate balance of power 
between the two There IS • large body of OOlnlon In the parliamentary 
democraCIes the world over, either In favour or aga.nst a strong Parliament, 
depending on whether one IS In the side of the Govemment or the 
OPposlllon Those who defend a strong Parliament almost unequlvocalty 
advocate Its supreme representative and democratiC' credential as the 
best antidote against poSSible execullve tyranny, But others who cntlClse 
Parliament hold that It restrains the power of th. ElOscutlve through Its 
ability to query amend and bloclo. govemment legislation As a result the 



G6",emment of the da)o" falls to perform to Its potential In deference to the 
electoral mandate The charges and counler<harges nolwlthstandlOg. the 
fact remains that Partlament has been assigned a position of pre~rTlinence 
In the constitutIOnal sel up of the parliamentary democraCies For the 
Government of the day IS cntically dependent on the strength and support 
of the legislature for lis life and sustenance 

1 4 In the parliamentary democracies across the world. It is being 
widely accepted that for a non-partisan. efficient effectIVe and responsIVe 
functioning of Parliament it needs to be freed from the Interference of the 
Executl\le Implementation of the pnnclpie of parhamentary autonomy In 
practIce In\lolves the legislature's freedom to staff Its own secretanal, to 
de\lise lis own rules and procedures and conducllts own bUSiness and to 
prepare and control ItS own budget 

1 5 While Issues concerning the Independent functioning of 
Secreta nat and the unhindered conduct of the busmess of the legislature 
are Important determinants of the legislature's autonomy, there IS a view 
that parliaments should have control of. and authonty to set out and secure 
their budgetary requirements unconstrained by the Executive Parliamentary 
Independence and effectiveness to carry out Its functions IS eroded when 
Partlament lacks co~trol over Its own budget and has Inadequate finances 
10 manage lis own affairs The present paper will limit Itself to the 
mternatlOnal practICes m the sphere of approval of parhamentary budget 

Independence of Parliament and its Budgetary 
Process 

(a) Budgetary Control 

2.1. The power of the Parliament to frame and control its own budget 
WIthout Interference from any outside body is inherent to the Idea of 
autonomy of Parliament However. the Importance of Parliament's 
Independence to control lis own budget was emphasized In a statemenl 
of prinCiples on parliament-executIVe relallons made at an Inter. 

~::~sentary Union Regional Seminar on Parliament and the Budgetary 

'1n acc:oo:Iance WIth the fundamental pmapIe of the separabon of poNerS, 

the Internal budget of the Par1l3rnent should bedrawn up under the $de 
responSlbrlity of !he House, and subsequenll'y presented to !he ExecutJve 
to be Incorporated Into the nabonal budget The ExeaJbve IS not to 
Judge the appropnateness of the resources reqlJeSted by Pal1iament to 
carry 001115 funcbons ., 

22 There IS a very strong link between the extent of administratIve 
and finanCial autonomy of the Parliament and Its WIde ranging PO'Ners 10 
discharge ItS responSibilities Parliament's aulhonty to prepare lis own 
budget vanes from country to country The po'Ner of Parliament has a 
slgnlflclcsnt bearmg on t/'le degree of automonmy It has- While there are 
few par1laments In whICh parttamentary Independence olTer parliamentary 
budget IS absolute. there are ott'er partlaments where suq,lOdependence 
IS almost non-existent and parliament's control ove'r ItS budget is 
subservient to Itle Executive supervlson and control. Them are, of course 
many countnes thai comblOe both poSItions in equal measure 

(b) Budgetary Autonomy 

2 3 The power of Parliament to decide Its own budget Without 
Interference from t~e_execull~se~h81 for protecII"~ Its InsbtullOnal 

'Gel'leral Report preHf1ted by Mr LlhlOU Tourt IMIIL), GeIIerll ~pporteur Blmlko 
(Mill), 1-3 November 2001 



Independence In most of the parliaments. partlamentary budget IS seldom 
deba!ed, Of rother not at all debated. and agreed to WIthout any amendmem 
In the maJonty of cases It IS Included Within the draft budget of the 
Govemment In several other parliaments ItS agreement IS through a vote 
on a separate estimate before or after the passing of the general budget 

2 4 The aulhontles responsible for the preparalJOn of the budget of 
Parliament differ from country to country For example. In FIJI. Malta Sn 
lanka and the United Kingdom, thiS IS undertaken by the Clerk of 
Parllamenl. In Finland by the Office's Committee of the Parliament and In 
Fra'1ce. Senegal and the Belgian Senate by Questors In some countnes 
the estimates are drawn up by the dlrectmg authonty of Parliament. or by 
a special committee, on the basIs of figures prepared by the admlnstratlve 
authorities and then approved by the Chamber as a whole 

2 5 In milJontyof countnes, the budget of Parliament IS not subject 
to any modlflcalJOn by the Executive and ItS finanCial Independence IS 
guaranteed TYPically, the Minister of Finance enters the sums required 
by Parliament Inlo the natronal estrmates without queshonmg them or 
consulting the Government about them The praclrce of Includmg 
parliamentary expenditure In the nallonal estimates IS found In almost al 
countnes In theory such estrmates are to be debated In Parllament In the 
same way as the estimates for any mlnlstenal department In practice 
thiS seldom happens 

(c) Drawing up of the Budget 

2 6 In some Parliaments, the preparation of the draft budget before 
:s presentabon and vote an the plenary sessIOn. determines the degree ot 

autonomy of each Parliaments In the fmanclal matters 

2 7 In maJonty of cases the secretanats of parliaments draw up 
the If draft bUdget without any mterventlon from the Executive The 
parliamentary authorities alone decide the amount reqUITed by the 
Parhament and the manner In whICh rt would be spent The stated economIC 
pOlicy of the Government and the austenty measures adopted by It are 
factored 1010 such deciSion. If any However, they draw their budget freely 
and without any Intervention by the MIOIstry of Finance " 

2 8 Some Parliaments have established a correg~1 body of Members 
of Parliament chaired by the Presiding OHicer. to manage the budget 
process Including the Board of tnternal Economy In the Canadian House 
of Comm:lOs, the Parliamentary Service CommisSion n the New Zealand 

House of RepresentatIves the Board of Admlnlstrabon In the Swedish 
Rlksdag and the House of Commons CommiSSIOn 10 the UK House of 
Commons l 

2 9 There core also qUite a number of parliaments In which, by 
contrast. draWing up of the budget IS subject to the Intervention of the 
MiniStry of Finance Negotiation takes place between the parliamentary 
authonhes who draw up Its budgel and the Ministry of Finance before the 
final draft IS agreed In several cases, the intervention goes as far as 
Imposmg a deciSion 

2 10 There are also certain par1laments that en.tOy a genulf1e finanoal 
autonomy even though the draft budget IS submitted for examination to 
the Mmlsterot Finance For example, the case olthe German Bundestag 
or the Parliament of the UOIIed Kmgdom, where the government does not 
challenge the parliamentary budget Par1lamentary tradlbon and COOvenl1On 
safeguard the autonomy of legislature 00 budgetary matters over the letter 
of the law 

Hon O,vl(! H'I'Ir~.r Spe,ker Hou,,, 01 RfPreMOt,t,ves, Funding, .. ngements lor the 
P,I1 lIImenl3 of A"str"I' A ~ ....... to tne FOIl",. M"cto 2001 Demoe:'at,c AloIOrt 01 AuSlr,) a 
AuWa 11 '11 Nat.Ql\31 Un'Yer1ity C.nt'err. Australll http (It'rnoc:r.t aud' artu t!'(Iu 1\ 



III 

Structure and Management of Parliament Budget 

(a} General Structure of the Budget 

3 1 Almost the entJre expenditure of parliaments IS met from the 
budget whereas only a miniscule of It IS mel by way of receipts Under the 
receipts, which supplementlhe budgetary resources In the maJonty of 
parliaments. Include the sale of parliamentary documents and pubhcahons 
receipts from cafeterias and restaurants, the renting and leasing of rooms! 
audltonumslconference halls In most of the parliaments. apart from thelf 
budgetary resources. they have no receipts 

3 2 The distribution of the main Items of expenditure In the 
parliamentary budget IS eVidently very general Many parliaments Include 
In their budge! the distinction between admlnlstr~IJve expendltL:re and 
expenditure on equipment, or between ordinary expenditure and capital 
expenditure, but the pnnclpal Items of expenditure common to aU 
parliaments are the follOWing In terms of pnonty 

The remuneratJons and penSions which compnse remuneration 
and financial benefits and penSions of Members of Parliament on 
the one hand the salanes and penSions of staff on the other 

Administrative expenditure. which covers the servICes and vanous 
equlpments at the disposal of Members of Parliament (In parbcular, 
meeting expenses purchase of equipment, oHlce supplies 
publication costs, etc 

(b) Management of Budget 

3 3 Generally across parliaments the Speaker or the Presiding 
Officer IS respo(!slble for the management of the budget at the highest 
level He delegates some of his powers to the Secretary General or to a 
specialised department such as the Bureau or Parliamentary Committee 
which helps him In managing the budget .. 

34 The Ouestors In certain paOIaments also assume a key role n the 
_tottheb<.dget TheyhavetheroteotPftlP<l5rg~.~ =ts and authOOSlng them They can receve delegated powers from the 

(c) The forms ofcontrol of Budget 

3 5 Generally. two types of cnlena have been applied With different 
degrees Intemal Inspection (by par1lamentary bodies) andlor extemal 
Inspection (by bodtes Independent of parliaments). on the one hand. a 
poco inspection dunng the course of tmp!emetat.on of the budget or a 
poslenon at the er.d of the exercise, on the other The combination of 
these cnteria indicates the rmportan(;e of the procedures of inspecbon In 
parflamentarl budgel 

36 In the maJonty .,)f countnes the sovereignty of Part/amen! IS 
always upheld In the sense that It controls Its Own accounts and no other 
Cluthonty IS permitted to Interfere In Its financial affairs ThiS does nol 
l"n~ty a tack of control. rather II means thai sue" control IS ell:erclsed by a 
panlamentary body suCh as a speclall$~d comm,ree Some Partlaments 
lea .... e the control of their accounts to the admmlstratl .. e authontJes such 
as Ine $peakerlthe PreSldl"'lg Officer the Secretary-General, etc 



IV 

Practice in the Indian Parliament 

(a) Financial Autonomy of Indian Parliament and its Secretariats 

4 1 The RaJya Sabha and Lok Sabha Secretanats are mdependent 
bod·es under the overall control of the ChalfTTlan. RaJya Sabha and Speaker, 
Lok Sabha respectively The financial autonomy of the Secretanats has 
been attained through protracted correspondence With the Executive from 
time to lime and parliamentary conventions and directions from the Chat( 
One of the Vital convenllOns regarding Financial Autonomy of Lok Sabha 
and Its Secretanat was established In 1964, on the floor of the House 
when the Hon'ble Speaker gave the follOWing deciSion 

"It IS not poSSible to have the Demands of the two parliamentary 
departments of the Lok Sabha and the Ralya Sabha discussed by 
thiS House That cannot be done because there IS nobody to answer 
that I have deCided, though thiS year It cannot be poSSible, Ihat 
before they are placed before me. I Will constitute a Committee
most probable of the Chairman of the Public Accounts Committee 
the Chairman of the Estimates Committee and one other Hon'ble 
Member, be the Deputy Speaker or someone else, that IS, of three 
Members-to go Into the accounts look Into them. scrutinize them 
and then they WIll be placed before me After I have certified them 
there ought not to be any check' 

(b) BUdget Estimates of Indian Parliament 

4 2 The Budget Estimates of the Ralya Sabha and the Lok Sabha 
and their Secretanats are approved by the respecllve Secretanes-General 
After the approval the estimates are forwarded to the Mlt'IIstry of Finance 
for Incorporation In the Union Budget The Budget Estimates are prepared 
as per the budget code of the Government under the vanous untls of 
appropnallon 

4 3 The Budget ESllmates of both the Houses of Parliament and their 
Secretarlates conSist of two parts the charged expenditure and the voted 

lo~ Sabhe Debell!,. G4 04 1%<1 cc 8184 as 

expenditure The chafged expendItUre of each House and tts Secretanat relates 
to the salary and allowances of the respective Presiding Officers and the 
voted expenditure, "'fer alia. compnses the salary. allowances. etc of the 
respectrve Members, leaderof OppoSItIOn and rls Secretanat Secrelarrat of 
the leaders, Deputy Leaders or Ch~f Whips of recogntzed partles/groups 
the respective Secretanat and the Pay and Accounts Office of the RSjya 
Sabha and the Lok Sabtla 

4 4 The Budget Estimates of both the Houses of Parliament and 
their Secretanats are nol subject to exammal10n by any Departmental 
Committee of the Mlntstry of Finance or any other Committee of Par11amenl 
In case the Ministry of Finance has 10 make any suggestion In respect of 
the estimates, the same IS submItted to the Chairman, RaJya Sabhal 
Speaker. lok Sabha for their conSideration and orders and a final deoslon 
acceptable to both IS amved at after diScussion· In event of any difference 
of oplnron between the two, the vlewpomt of the Chairman RaJya Sabh31 
Speaker Lok Sabha prevails as Ills for the PreSiding Officers of both the 
Houses 10 deCide whal IS necessary for thelf respective House and :IS 

Secrelanal In Ihe efficient discharge of assrgned 'esponslb~,t'es 

(c) Sepa~te Demand forG~nts for both Houses of Parliament 

4 5 The expend,lure Incurred on vanous units of appropnatlOns under 
RaJya SabhalLok Sabha and their respective Secretanats IS met 'rom the 
Consolidated Fund of India As In the case of other Mlnlslnes of the 
Government of India, separate demands for grants In respect of both Houses 
are also presented to Parliament Parhament sanctions the ellpendlture 
through the Appropnalton Act' No cui mollOns or dllCusslons relating to 
the budget of both the Houses of Pamamenl and 115 Secretariats are allowed 
on the floor of the House If a Member Wishes to havE' any Informal!on It IS 
supplied to him under the orders of the Ch8lrman or the Speaker as the 
case may be 

4 6 Once tM Demands fOf Grants of the Ra/ya Sabha the Lok Sabha 
and their respecltve Secretanats are paSSed by the Parliament and placed 
atlhe disposal of the respectIVe Secretariats each uM of appropnatlon IS 
Independenlly mot'lllored and expenditure Incurred as per the requlrement 
under each unit of appropnatlOn The BlIecutl\'8 IS notluPpoSed 10 Interfere 
'n the financial management of the Secretanats of the Par:ament, nor 

'/b/(J" 1071 
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their concurrence IS sought on My expendl!c re w ::roever, wlth,n the 
allotted grants Consulta:J':m \ .. , the exeCl....tjveJoe~ ,ean concurrence 
Wllh Its proposals 

4 7 The orders ISSued by 'le Govemmer:t of India to Its Mmrslnes 
and Departments do nOlaulorn.aJcal'y apply:o the RaJya Sabl'la Secretanat/ 
Lok Sabha Secretanat II IS for the Chairman. R3lya SabhalSpeakel 
lok Sabha to make financial decisions as per the needs of !-Ie respe live 
Houses and their Secretanats Similarly. savmgs, if any, are surrencJered 
to the Government by the Secreta nat Wllh the appreval of the respective 
Secretary-General 

(d) A uditing of Accounts 

48 There IS also a mechanism whereby the COmptroller and Auditor 
General of India an Independent ccnstilutlOnal functionary. permanently 
sialions an audit party for auditing of the accounts of both tMe !=\ecr= ariat'J 
Besides. the expenditure IS stnctly monitored rntemally by the Pay ~r :I 
ACCOunts office of both the Ra/ya Sabha and the lek Sabha to ensure 'lat 
aIlOC"Il'ons made under different heads are not exceeded Any addr. An')l 
reQulremenl of funds IS either met through re-appropnatJon 'rom savings 
avallab e ",.Ihln the budgetary grant or by Seeking supplementarres 

v 
Approval of Budget of Parliament in Major Countries 

fa) The U.S. Congress 

5 1 The Unrted Stales Congress considers Its budget Pr"'\Ictlt.: y 
beyonj t,e Cunlrol of lhe e:.:ecutrve. although the bill containing Congres. 
budget 'nUS! be srgned by the PreSlde"t. I:ke all olher bdls Forleglslatlve 
branCh eJl.penses Ihe President's budget Simply presents estimates 
submlfted by Congress These estimates are developed by the Senate 
and the House of Represental,ves. InCludmg the leadership and the 
Approprratlons Committees. and by legislative support agencres 6 

52 The legislative Branch Appropnalrons BI IS one of the regular 
appropnatlons bdls thai Congress lormally enacts each year for the fiscal 
year beginning on lsi October It prolildes budget authority. whic" IS a 
statutory authonty to spend specified amour1ts of money. f~r expenditures 
of he legISlatIVe branch for the fiscal year ThiS t: II fundS the operations 
'lOt ':"'Y of Congress Itself but also of ItS support agencies and .. :+"ip.r 
enti les With , t/'le legislative branch 

5 3 As With other appropnatlons bl,s. the H;)Use and Senate Sub
COlT'T\lttees on the leglslallve Branch eactl hold heanngs. at w"lch the 
"eads Jf legISlative entities and the respectIVe chamber s administrative 
office"> PfOVIde budge: requests. JUstJflcabons arld e:.:p/artabons The House 
Aopropn3tlons Comml~ee tradlliOnaJl, ong1nates apPt'Ol=f13trons bl IS . d 
re'JOrts a leglslalive branCh appropnsllons blJl that rncf~es funding onty 
for the ,",ouse loml rtems. and other legislative banch entities The House 

'Jves Senate fundmg to be added 10 the bill In the Sena)e The Senate 
A.pprop. 3t :ms Comm !lee and the Senate also propo;e alteratIons , 
fundmg eve s 'or JOlnl (ems and other leglslalrve branch entities. but 
c.Jstomanty make no reVISIons In House Items As WIth other appropnallono; 
b s differences between House and Senate verSions may be reconCiled 
III a House-Senate CC1ference Committee The PreSident customlnly 

L..... H TI oQ. 'l~1$1at1W SrlnchAppro .. lion. B lei Sheetor 'St. :"l! Cc.; l 
InclP"OCe1l SRepol"llotCmg"," u.'14G("V Oe~bfi J 1995 
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signs the fmal version of legislatIve branch bill Without questlonmg the 
'Spending levels Congress has determined ' 

(b) Parliament of United Kingdom 

54 The House of Commons Commission, a statutory body of SIX 
Members of the House of Commons. established under the House of 
Commons (Administration) Act. 1978. IS responsible for the management 
of the House and the prOVIsIOn of servIces 10 Members The Speaker.s ex
"ffielo Chalffilan afthe Commission. and the Leader of the House {Cabinet 
Mlnlslerwrth responsIbIlIty for parliamentary affalrsjls an ex-officlO Member: 
one Member of the Commission IS nominated by the leader of the 
OpposItion and three other Members are apPOinted by the House The 
Commission has overall responsibility for the staffing and expendIture of 
House Departments. and In particular approves and lays before the House 
the Annual Estimate for House Admlnlslrahon 8 Administrative expendllure 
01 Parliament IS nol subject to cash limits and the Treasury has no formal 
control over the estimates 

5 5 The Clerk of the House IS the Chief Execullve of the House of 
Commons Service The Clerk of the House IS Accounting Officer for the 
whole of the House of Commons Administration and IS, therefore 
responsible for the expenditure of all the House departments and for other 
expenditure The Clerk of each House prepares the annual estimates of 
expenditure 

56 The Commission presents Estimate for House of Commons 
AdmlnlstralJon, covenng spending on the admlnlstraliOn and servICeS of 
Ihe House fOr the 'Inanclal year, to the House for Its approval After 
examinatIOn by the appropnate committee, It IS forwarded to the Treasury 
for appro .... al The CommisslOllls not responsible forexpendlture on Members 
salanes penSion and allowances These are conSidered by the Members 
EStimate Committee, which has the same membership 

(c) Australian Parlfament 

5 7 The Clerk IS the departmental head of the Department 01 the 
Senate and IS responsible to the President and to the Senate for Ihe 
budget, staffing and operations of the department 

Ib,cJ 
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5 8 The Depaltment of the Senate IS one of f ..... e pan.amentary 
departments established under the Pubhc ServICe Act. 1922 that provides 
the Senate, ItS Committees the President of the Senate and Senal s 
With a broad range of adVISOry and support servIces to enable the 
perfonnance of the constitutional role of the Senate' 

5 9 The Senate Department recel .... es lIs funding through the 
Appropnatlon {Parll3mentary Departments) Acts and IS accountable to 
the Senate through the PreSident of the Senate, and IS SUbject to scrutiny 
by the Senate Standmg Committee on AppropnalJons and Staffmg and 
PubticAdmlnlstration Committee It IS atso SUbject to examinatIOn annually 
by the Audllor·General and conllnuously throughout the year by an Internal 
auditor 

5 10 Spparate appropnabon bill for the Par1 ament was recommended 
by the Select Committee Besides, the Committee recommended for the 
creatIOn of a mechanism for consldenng staffIng proposals and deterTnlnmg 
the appropriatlons for the Department of the Senate Independently of. but 
10 consultallOn With, the gO\lernment The recommend allOns were 
supported by all parties 10 the Senate and were accepted by the 
govemment. subject to the prOVISO that the govemment InSisted on 
maintaining ultimate control over the total amount of funds available 10 the 
Partlament because of ItS responsIbility In retalion to publIC expenditure 
However, the procedure IS that each edrrunlstra!11Je department ofPartlament 
prepares ItS own budget. whICh IS part of the general budget presented by 
the Treasurer to PaM.ament for approval 

5 11 A separate appropnahon bl for the Partlament was Introduced 
for 1982·83 and thereafter the AppropnatJons an4- Staffmg Comm,lte>e 
was first appointed In 1982 The Select Committee recommended '.he 
establishment of a Similar Standmg Committee In the House 01 
Representatives to conSider staffing and appropnatiOf1S matters relating to 
that House and to meet With the Senate Committee m relatIOn to Joml 
servICes The govemment. however, has not permitted the establishment 
of such a Committee In the House 'Q 

(d) Canadian Parliament 

512 The House of Commons, which IS one 01 :helhree constituent 
elements of the Parliament 01 Canada has the prtvllege to regulate Its 

I H.rl}' E .... ns Odger. Auwah." S .... " Practl«l' IItlt f;d ... ~"rne"t f Sen.t. 
C'''~I"I"' 1999 .. 
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Internal affairs Independently The House may vOluntanly adClp:lt the 
- administrative policies of the go"ernment as r!'!= ov,n, but It cannot ~e 

compelled lodoso and it is a:so free to develop .leW PC';;C!s and practICeS 
The House Admmlstratlon eXIsts to support :he activities of Members 
IndIVidual'y and COllectJVely in their various roles as legislators in the House 
and In Committees As weU as seiVlng Me.~bers e!ected for the duralion of 
a Parliament the Admmistratlon also se",~s the House as an institution. 11 

513 In addition to being the presiding officer of In ... ';han,oer, the 
Speaker IS the head of the admmistration cfth~ I. ,Jse of <.ommons and IS 
responsible for the overall direction and n,anagement of the House of 
Commons administration 

514 All matters otfinance and administration affecting the House of 
Commons are overseen by the Board of Internat Economy. a statutory 
body of Members of Parliament Its membership conSists of the Speaker 
who preSides at ItS meetings. two Ministers of the Crown (apPOinted by 
the Governor In COUncil). the leader of the OPPOSItion or his or her 
representative, and addiDonal Members apPOinted 10 numbers resulting 1'1 

an overall equality of government and oppoSItion representatives (apart 
from the Speaker) All recognIZed partles are given representation on the 
Boa'd 

5 15 The Clerk of the House IS the Secretary to the Board of Internal 
Economy When Parliament IS disSOlved members of the Board retain 
their funclJons until they are replaced ThiS ensures continuity m the 
administrative leadership of the House 

5 16 Under the Part,ament of Canada Act the Board has legal 
authonty to "act on all fmanclal and administrative matters respecting the 
House of Commons. Its premises ItS services and ItS staff. and the 
Members of the House of Commons" The Board examines and approves 
the annual budget estimates of the House before the Speaker transmits 
them to the President of the Treasury Board. who Will then lay them before 
the House with the estimates of the government All sums of money voted 
for the House by Parliament are released by order of the Board In other 
words. the Board of Internal Economy manages all operatmg and 
administrative expenses of the House. including employees' salaries a"d 
amounts payable to Members (I 8, their seSSional allowances. and travel 
and communications costS) la 

hllp 11wNw2 P1rlile ca/prl)i:edure 
"IIJId 

5 17 Pursuant to the Stand,ng OrOcl:' 0, the House the Board 
approves and controls the budgetary expenditures of the Committees of 
the House of Commons. and must cause to be tabled and annual fina' Clal 
report outlining the expenses Incurred by each Committee The rules further 
reqUire that 'NIlen the Board has reached a deCISIOn concemmg any budget 
presented to It, the Speaker shall lay upon the Table the record of the 
Board's deciSIOn 

518 SimIlarly. the Standmg CommIttee on Internal Economy 
Budgets and AdmIOlstrahon oversees the Internal affairs of the Senate 
including all adminIstrative and fInancIal matters Ad hoc sub-commlttees 
are apPOinted from tIme to tIme to deal WIth specrfic Issues relatmg to. for 
examples communlcahons mformahon technologies finance and 
personnel. or accommodation and faedllies 
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International Practice of Approval of Budget of the 
Parliament: A Comparative Assessment 

(a) Commonwealth COuntries 

51 Country 
No 

Practice and Proced ure of 
P"'P";1IUon and iIIpp roval of 
B udget 

1 AUSTRALIA Each administratIVe department of 
P.rhament prepare. ItS own budget 
whichlspartoft~gene""blldget 
preSented by Ihe Tteasurer to 
Parllamenl forapproval 

2 BANGLADESH 

J CANAOA 

5 MALAYSIA 

The Secret,n., of Parliament 
prepares the budget. which IS not 
lubJedlomoa,rlCOll,onsbyth. 
Government 

Each Hou .. prep. res Ind ... otes II, 
OWI'\ budget wtllCh IS notlybjed to 
mod,figlJ(lns by (he Government 

The budget es',m,lIes .. re prepared by 
the Seeret'natof UCh House and 
'pprel/eel by ttle respectIve 

Seer.I,,,es·Gener., 01 Ralya Sab"'a 
'nd lol( Sabha The eSlomales are 
forwarded 10 the M,n,ster of Flflance 
Who Qn propose mochf'Ultron •• nd 
the ume can be ,ubmltted to the 
Ch"rman. RaJ~1 Silbhil Ind thl 
Spe.~er. lok S.bha IS per the c. .. 

TheClerllofP.rhamentprep.teslhe 
InnUII e.t,males of e~pendllutl 
WhiCh, .fter .... mon.l,on b~ thl 
Trlil.ury. I,. pre .. ntedto Plfllamenl 
forlPprOVai 

16 

Control of 
Accountl 

By eilchdep.rtment 
ofPlrI,lment.ubreef 
to .CI1.IlIny bytl'le 
Audlior-Generiit 

B~Pa'hmenl 

B~Pao1l1ment 

B~ Ihl Clerk of 
Pltr.lmlnt Ind by "'II 
Aud,tor-Gln".1 

17 

St_ Country P I'iICIiCI I nd Proc.dure of Control o f 
No Prepal'iltlon Ind apprO"'ill 0' 

__ Budge, 

6 NEW ZEAlAND The budget IS p~pafed by the CIer91 By the Clerk ." t~ 

7 PAKISTAN 

oftheHouse.nd .. ~ubl~ID 
mod.ficatlons by the G(J~emme"l 

The Seeret.n.t, 01 botl'l House. 

prepare budge' "SI,mates wtHeh Ire 
Ippro~ b~ the Finance Committee 
of the House concerned The 
estimate •• 0 .pprOwed Ire Included In 

the buClget esr.m.tes of the FeCllrilr 
Government w,thout .ny .~erilloo!l 

ByPa11lameni 

8 SOUTHAFRtCA The budget " prep.red by the 

9 SRtLANI(A 

10 lN1ID 
KJ'-GOOM 

Secret.ry ofelCh House under the 

'urhOllr~ of (I,. re'pedl~e Pre'idlng Preside ... , ol'''e 
Ofl1clr Th. budget. aubmctld t., Senl~e 
the rreuury lor '~R)~" befor1t 
II'IcI"'IO" III the m"neslomltes 
w"Ud'Ilfeprell,,:edroParhonenl 

The CII .... of the NI'JDllII Statl By the Clerk of the 
Assembly prepa ... ,,.. .... 1'11,1.1 Assembly Ind by 'he 

e",,"ate. of ellPe<'ld,t\, ... ~t..;ft .• /'ter Auditor-General 
eltlmlr'l.lJonbyth"pprop."te 
committee 01 tt>e Hou.e .re 

forwarded '0 't>e GOlltmmeN ro. 
.PPro .... 1 The .pPro~eod Hlmme ...... 

adoploon 

TheClerlloflichHo"seprepar., 

the annu.1 "tom. Ie. of tl'll I~per'i'dltu... .ubrect to .n Innu.1 
.... lltCh .1\., e_.mlnat,Of\ by Ihe aUdll by Ihe 

,pprot:mlt. comm,lle-e .re Audltor-Ge".." 
10rw •• dI<I 10 lite Tr1IlSUryfol 



51 Country 
No 

18 

Practice and Procedur. 01 
PnrpirlUOn .nd apprO\l ' 01 
Budget 

(b) Other Countries 

1 ARGE,,"NA The Sect.lana' of each, ,Ol,lse 
prepares. draft budgE'1 whleh " 
sllbm,ned by the,' IlIspkl,ve 
Presodents to '''' House for ad"J,lliol'l 
IS pol" 01 the gener.' budget of 1tI(> 

"'" 2 AUSTRIA The~;,.o"'U,eDIIe11"r(; 
P 't:n,e:,1 l"IO;J"ne, Lf.v butlj,/el 

:,ts.';~I'lJ\~b)'I,,"-PreSl(1en l 
of the I~I t! ""I ~~"ed ,n 
eol·~.I .. I'~nw'lnlheSecond.nd 
Th"uP,esldenls 

3 BRAZIL P.'IJamenle!>tl~I'Ie'.dflf\budg.t 
Ind 'olWard, 1110 tho Minister 01 
PI.nn,ngforrnd\lllOnlnlheUnlon 
BUdget Thedral'tbudgellSSuQject 
to mOOlfieat'OIis by the Govemment · FRANC: A Committee COITIpOSed of the 
aues'o~ofbOthHou,es.O'Id. 
PfftodenloftneAudltOffa II 
Cl\alrmIP'le.tabl~helldr.ftb~t. 
whiCh " fo<wan:ted 10 the M.r'\lItry 
OIF1"!'llce 'Of lntilJ'llOn. WlthOul 
mocMClIlOf S . ." Ihe F,"I~ B,n 

• ""'MANy The PrnlClll.m of Itle Chlmber Of 
the Piople PI1l~"1 and vollli on the 
bltdgetollheChlmbe, 

• Rl'PlJl!UCOF Tht'NltroI\lIA ... mbly oreparel III 
KOREA OWl1btXIgel llId lubm,!S II to Ihe 

Go ... rnmentfor IfIclVllOn In the 
Stal. BVdg11 wtl!Ch II then Illlllt)' 
Idcpledby thlAsserNlly The 
Oo~llnmelll Cln "'Iloduce 
mO(l,flCltronl10 Ih,budget 

, IM<DEN The bvdgetl' preplred o)'lh. 
Admlnitt,.trva Olk, oflhe 
RI~ldlg Ind InCOrpOflle(! by Ihe 
GOYlmmtl'l1 wt\NIut modlfll:ahon •. 
IntolhllnnullBudgelB ,,, 
IdO~bYthIRlkSCI~ 

Control 0>' 
Account. 

By Convress ttle 
.A1J~'1 CToce oftl'le 
~.oticn., jl,,-COurl 
, Acc::o"n"l 

bytheAu(NOlflCe 

By P'rI~menl.nd 
Ih4tAudl\ orr,ee of 
the Union 

By II Comml'tee 01 
e.ch Hous. 

"""""0' 
repreSel'lllll~11 01 
IKh POIitIeII graup 
wtllChl.II''I'lll'lelll'le 
OllftlGr1lWport 

Sythe Pre.idlllm 01 
the Ch'll"Iber ollhe 
_. 
By Ihe N'I,on.l 
Allembly EICh~lIf 
Ihe ICCOvl'Il1 If 1 11110 
ludlted by 1"1 BOlrd 
01 Aud" Ind 
InlpaC1lonl.llblllhect 
underlh. Prllllllnl 
ollhlRepublic 

By thlRIII'dlg 

SI. Country 
No 

• lH11'D 
STATES OF 
AMER1CA 

19 

Prlchel .nd P,oc.durl 01 
PraplflUon and ,pprOVII' of 
Budgl! 

InCOllaborat;onWltlllheSecretilf)' 
General 01 ~ Federal Assembly 
the FIflInt:e and Cus!(ml 
o.Plmn.nt prel)erel tlWt ~ 
whiCh" lubject to e Ipp~~.1 01 
thtiAssernbly 

Elch tiet."So ptl~rel liS own buaget 
IIId Irl"lmlts 1110 tl'e Off.:e 01 
Mal'lagemal'lt and BU!f;e1 til Ihe 
ElecutlVe OII',te oltne Pf.,.dlf1t lor 
InclusIOn tlWt 1"'-4.1.1 '-dertl 
budgt'l 

Control of 
Accounts 

By each HouSl 
lub,ld to 100111110 toy 
the Gef'leral 
Accounllng orrlCe 
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Summing up 

Speakers/Presiding Officers of Parliament. across many Countries 
are pnmanly responsible for overseeing the admlnlSlrabon and management 
of the'f House Parliaments have largely a falf degree C'f Independence In 

drawing their budgets The Speaker or the Secretary-General of each House 
vf ItJe legIslature while detenTunrng respectrve parliamentary budget remain 
ah"e to the need for financial prudence and economy In expenditure A 'Nell 
laid oul audit system IS put In place to ensure optimum utilIZation of 
resources In fair and transparent ways Parliament appro .... es Ihe Demands 
for Grants of other MmlsfneslOepartmenls of the Government after detailed 
cntlcal scruttny whereas parliamentary budget IS passed without any 
diSCUSSion In Ihe House ThiS casts a heavy responSibility on Parliament 
to remain careful In nOI only drawing up of Its Budget bUI also In liS pattern 
of expendllure baSed on prudence and sound Judgement The Image of 
Parhaments World-over Will depend, to a great extent. on the degree of 
autonomy they enJoy Vis-a-VIS the Executive as also their own sense of 

~::'~:~~I~:~I~~I~:~":e~~~I~;~hesl standards of excellence In making 

"J 
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